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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No0.353 of 2001
Date of decision: This the 11th day of February 2002
The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

Shri Heeralal Rawath,
Sector - B Dinjan CAntt.,

Station Headquarter,
P.0. Panitola, District- Dibrugarh,

and 30 others «sesss Applicants
By Advocates Mr A. Dasgupta and Mr S. Bhuyan.

- versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Defence.

2. The General Officer Com manding,
2 Mountain Division,
C/o 99 A.P.O.

3. The General Officer Com manding,
4 Corps, C/o 99 A.P.O.

4., The Commanding Officer,
2 Mountain Division,
Ordnance Unit, . _
C/o 99 A.P.O. , «.se..Respondents

By Advocate Mr A.K. Choudhury, AddL C.G.S.C.

LI Y YT Y YT YYY

ORDER(ORAL)

CHOWDHURY. J. (V.C.)

Conferment of temporary status has again surfaced in this

proceeding in the following circumstances:

The applicants are thirtyone in number. They claim that

they worked under the respondents as casual labourers continuously

and intermittently for more than 240 days. But, instead of conferring

them temporary status as per the Scheme they were thrown out of

the department.



2. From the materials cited in i:he application it appears that
these applicants were selected as casual labourers on daily wages
through the Employment Exchange and to that effect appointment
orders were issued on 1.12.1997. In para 4(viii) of the application the
applicants indicated the period of service rendered by them in 1998.
Though they averred that they worked for more than 240 days in a
year, save and except the statement they havé not shown the speciﬁg
period they wofked in a yéar. From 28.4.2001 the app]licax}tsA were
not allowed to work and verbally they were told that they were
terminated from service. It was also averred that after the ter mination,
steps were taken by the reépondent authority for recruiting casual
labourers on daily wages through the Employment Exchénge. The
Employment Exchange put querries to the respondents as to whether
the respondents would provide any preference including age factor
to the ex casual labourers who worked in the department for a
considerable period. Failing to get appropriate remedy the applicants
submitted representations before. a number of authorities including
the Ministry seeking relief. As nothing happened they moved this

Tribunal praying for a direction on the respondents to consider their

case for regularisation in service.

- 3. The respondents submitted their written statement denying
and disputing the claim of the applicants. In the written statement

. the respondents -“stated that the 2 Mountain Divisi.dn Ordnance Unit

was responsible for providing logistic support to all the Units dependent

on it. The work load of the Unit had increased manifolds as a result
' of additional role assigned to the Units in counter insurgency operations.
; The dependent Units were spread over vaét areas and located in remote-
. areas of Upper Assam and Arunachal Pradesh. As a result, to overcome
the shortage of manpower sanction was sought from the higher authority
to employ porters/labourers on daily wages on a required basis to tide

- over the additional work load of non-routiné nature. The formation

headquarters had accorded sanctions to the Unit for opening of supply

al’ld..‘......'...



and services Imprest Account Budget Head 105 (F) with effect‘ﬁ'om
15.9.1997 for employment of civilian labourers and porters on daily
wages., The names of the candidates were obtained from the District
Employment Exchange, Dibrugarh. A Board of Officers was convened
to assess the suitability of the candidates and to recommend names
for employment as labourers on daily wages. These labourers were
enployed only to perform the tasks of non-routine nature like clearance
of grass to avoid fire risk during summer and also for monscon stocking
of detachments located across the rivers. They were paid for the actual
number of days they were employed in a month out of supply and
Services Imprest Account allotted by the formation Headquarters. Tt
was specifically averred that the daily wages were paid as per the
attendance register. As regards grant of temporary status, it was
averred that the tempbrary status was not granted as Ehig ngas no
provision. It mentioned the com munication vide letter No.15225/0rg
4(Civ)Xa) dated 29.1.1998 issued from the Adjutant General's Branch,
Army Headquarters, New Delhi, wherein it was stated that granting
of temporary status to the casual labourers was a one time affair
| and it was applicablé in respect of those casual employees who were
in service on the date of notification of the Scheme i.e. 10.9.1993
and had rendered one year of continuous service with 240 or 206
‘ days as the case may be on that date. In reference to seeking for
| additional persons, the respondents did not dispute the requisition for
‘ sponsoring additional persons by the establishment of 2 Mountain Division
vi Ordnance Unit and that it was forwarded to the District Employment
Exchange, Dibrugarh on 22.6.2001. However, in the meantime the
necessity of employing additional persons was reviewed and since the
jnecessi.ty was not felt the process was discontinued. It was also stated
Wthat during that period the regular  troops were made available for
‘the extra work. Since the combatant manpower was readily available
‘and it proved to be more economical to the State the Unit manage ment

‘decided to stop employment of the porters in future.



4, We have heard Mr A. Dasgupta, learned counsel for tl';e
applicant and also Mr A.K. Choudhury, learned Addl. C.G.S.C. at 1ength.‘
There is no dispute at the Bar that the Scheme for granting temporary
status was introduced to regulate the employment of casual labourers
in a fair manner and to avoid victimisation or unfair labour practice
in conformity with the consistent legal policy laid down by the Supreme
Court on this matter. The Grant of Temporary Status and Regularisation
Scheme of the Government of India, 1988 was introduced for
engagement of casual labourers in Central Government offices keeping
in mind the decisions of the Supreme Court, more particularly the
decision in Surinder Singh Vs. Engineer-in-Chief, CPWD, reported in
(1986) 1. SCC 639. The whole Schen3e was intended to provide work-
to these casual labourers on a continuous basis and to make these
casual labourers regular subject to availability of vacancies. The
aforesaid Scheme was again followed by the 1993 Scheme for
conferment of temporary status on all casual labourers who were in
employment on the date of issue of the O.M. and who have rendered
a continuous service of at least one year, which means that they must

have been engaged for a period of at least 240 days (206 days in the

case of offices observing 5 days week). Such casual labourers who
acquire temporary -  status will not however, be brought on t;) the
permanent establishment unless they are selected through regular
selection process for Group 'D' posts., The notification itself indicated

that the guidelines contained in the 0.M. should be followed strictly

-in the matter of engagement of casual employees. The entire Scheme

was introduced with the avowed object mentioned above. Such a Scheme
cannot be termed as a one-time measure as was submitted by Mr
A.X. Choudhury, learned Addl. C.G.S.C. A decision on this issue has
already been rendered by the Full Bench of the Central Administrative
Tribunal in 0.A.No.1146-HP-96 decided on 3.10.200l. The Schemes

were introduced as per the constitutional mandate and in response

to the decisions of the Supreme Court. As alluded earlier the Scheme

waSooaooooonc
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| the avaJlable work force and the object of the Scheme,

tADMINISTRATIVE MEMBER

was int:roducedl to protect the working force. When there is a perennial
nature of work, in thbse instances the labourers who are engaged are
to be conferred with tem porary status. It is for the authority to take
a decision in the matter in the light of the Scheme. In- the instant
case, the respondent authority was smarting under the misconception
that the Scheme of 1993 m itself was a one-time Scheme. The Scheme
is still existing and the f.asual 1ab<5urers_working under thé departmeﬁt
are to be conferred {vith temporary status, that is the pure and simple
meéning of the Scheme. We, therefore, remand the matter to the
concerned authority/ to examine the case on merits in the light of
the Scheme of 1993 and in so doing the authoxjity should take note -
of the servicés of the all the workers who worked for 240 days without

taking note of the artificial breaks. The department will be free to

take a decision on the subject on merit, keeplng in mind its need,

The respondents

| are d1rected to complete the exercise withj.n four months from today

{and pass necessary speaking order as per law.

5. The application is allowed to the extent indicated. No .order

iias to costs.

o o
( K. K. SHCARMW

( D. N. CHOWDHURY )
VICE-CHAIRMAN
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GUWAHATI BENCH .

0.A 353 /2001

PARTICULARS OF THE APPLICANTS

1. Sri Heeralal Rawath §
s/0. Sri Ramdeo Rawath | X
Sector -B Dinjan Cantt. ' §
Station Head Quarter ,

P.O~ Panitola , Dist- Dibrugarh .

2+ Sri Rubul Mout
'8/0 sri Pulin Mout
Vill- Dongerchuk
. P.O. Bishmile
P.S. Chabua
District - Dibrugarh
Pin - 786184 ,

3. Sri Umesh Kumar
S8/0 Late Ram Kumar
Kharjan T.E ’ 14 No., Line )

Dist - Dibrugarh .

4, sri Kiran Goswami
S/0 Late Ramdas Baisnab ( Adoptive Father )
Vill - Kajani Bari

P.O, Dinjan , P.S. Chabua
Dist -.Dibrugarh .

5. Sri Upendra Raut
S/0. Sri Shiv Charan Raut
C/0 Jayram Store , : -
Vill - Kajani Bari , P.O. Dinjan ,
P.S. Chalua , Dist - Dibrugarh .,

contedese 2
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6. Sri Mohan Tanti
S/0 Rajender Tanti
Vill- Dinjan ( Gherkhibasti )
P.0. Dinjan , P.S. Chabua
District - Dibrugarh .

7+ Sri Jaimangal Rawath
S/0. Sri Rambiraji Rawath.
Sector - B , Dinjan Cantt ,
P.O. Dinjan , P.S: Chalua
Dist - Dibrugarh .

8. Sri Phonen Gogoi

S/0. Late Monuram Gogoi

Ville Pubdeodhaigaon ) ¢

P.O. Chalma , P.S. Chabua , -
Dist - Dibrugarh , Pin - 786184 .

9. Sri Kanak Das
S/0. sri Bhola Ram Das
Sector B , Dinjan Cantte
P.0O. Dinjan ,
District - Dibrugarh , Pin - 786189 ,

-

10.8ri Kailash Yadav
S/0 Munmu Yadav ~ :
Vill. Dinjan ( Gherkhi Basti )
P.O. Dinjan , Distrcit - Dibrugarh
Pin- 786189 .

11.Sri Hiralal Kurmi

S/0 Late Kalipada Kurmi ,

Vill- chaklivoria , P.O. Panitola ,-
P‘S‘ Chahla ’ District-- Dibrugarh P

12.Sri Nar Bzhadur Thapa
$/0. sri Mon Bahadur Thapa , .

Vill - Dhigalibari ,Baghbari |,

P.O. Panitola ,. District - Dibrugarh .

Contéd. ee 3



13,

14,

15.

16.

17.

18.

19.

—3-

Sri Deveshwar Kurmi
8/0 sri Hemonath Kurmi
Vill = Chaklivoria

P.O. Panitola , Dist- Dibrugarh .

Sri Tenzeng Das

S/0. Late Kushal Das
vill & P,O. - Chabua
Dist = Dibrugarh .

¥

Sri Jiten Sarkar

S/0 sri Dinesh Sarkar

vill - Mirigaon , P.0. Mulukgaon ,
P.S. Chalma , Dist - Dibrugarh .

Sri Chilan Duarah

/0 sri Aneswar Duarah

Vill - Chatiagaon , P.0. Chatiagaon .«
Chabua , Dist - Dibrugarh .

Sri Loknath Baruah

§/0 sri Dondee Baruah
Vill - Gorpara Gaon , v
P.O, Gorpara ( Dikhom )
Dist - Dibrugarh .

sri Robin Das

8/0 sri Bhubul Das

Vill - Bhardhara

P.O. - Bhardhara ( Kanjichowa )
Dist - Dibrugarh . |

Sri Midul Dasg¢

" 8/0. Late Phukan Das

Vill- Morichagaon , P.O. Chetiagaon ,

Thalua , Dist - Dibrugarh .

Conted.. 4
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20.

21.

22,

23,

24,

25,

26,

Dist = Dibrugath .

s,
[y
~
i
o
.
1

sri Kadam Phukan

8/0 sri Malok Phukan

Vill - Chetiapathar

P.0O, Rangchangi , P.S. Chalua ,

sri Rupam Das
S/0 Late sumeshwar Das

Vill - Morichagaon , P.0. Chetiagaon ( Chabua D)

_Dist = _Dibrugarh o

sri Bijay Gogoi

S/0 Naren Gogoi

Vill -~ Chetiagaon

P.0. Chetlagaon (.Chalma )

Dist ~ Dibrugarh .

sri Ranjan Saikia

s/0 sri Kamleshwar Saikia

Vill - Pulunga, P.O. Chalua
P.S. Chabua', Dist - Dibrugarh .

sri Binod Das ‘

/0 sri surjya Das

Vill - Morichagaon , P.0. Chetlagaon

P.S. Chabua , Dist - Dibrugarh .

Sri Bajib Rajkhowa

8/0 sri Rajen Ra jkhowa |
Vill - Mudoigaon , P.O. Bogdung ( Panitola )
Dist - Dibrugarh , Assam , -

Pin - 786183 ,

Sri Amit Tanti v

8/0. Late Bharat Tanti
Vill - Nagaon ( Basti ’,‘)
P.O., Dinjan , P.S. Chablua
Dist - Dibrugarh .

Contedeee 5
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27. Sri Binod Dihingia
S/0 sri Susen Dihingia
Vill - Dihinglapar

P.O. Dinjay Satta'( Chalua )
Dist - Dibrugarh .

28. Sri Atul Chetia
S/0 sri Lubeshwar Chetia
Vill - Bogoritoliagaon ,
P.O, MOhmara ( Bhikom )
Dist - Dibrugarh .

29, Sri Fulena Prashad

" S/0 Sri Harilal Prashad
Vill - Kajani Bari ’
P.0O. Dinjan , P.3. Chalua ,
Dist - Dibrugarh .

30, Sri Kulendra Gogoi
S5/0 sri Ghonen Gogoi

Vill - Naharani , P.O. Borchapuri ( Panitola )

Dist = Tinsukia .

3l. Sri Manik Chetia i
S/0 Late BuBeshwar Chetia

Vill - Chetiagaon , P.O. Chetiagaon ,
P.S, Chahla ¢ Dist = Dibmgarh io

PARTICULARS OF THE RESPONDENTS .

le Union of India

( Represented by Secretary to the Govt., of India P

Ministry of Defence ) .

2+ General Officer Commandiﬁg
2 Mountain Division

C/0 99 A.P.O.

conted.. 6
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3, General Officer Commanding _-\'
4 Corps, C/0 99 A.P.O

4, Commanding Officer
2 Mountain Division

Ordinance Unit
v C/O 99 A.P.O o

1. PARTICULARS FOR WHICH THE APPLICATION IS MADE =

This application is for absorbtion of the applicants

'in the establishment of 2 Mountain Division , Oxrdinance

Unit , Dinjan by conferring Temporary Status and for re -
gulafisation as Mazdoor . '

2, JURISDICTION OF THE TRIBUNAL : -

This éppl'icatidn is within the Jurisdiction of this

Hon'ble Tribunal .

3. LIMITATION 3=

This application is within the period of limitation .

4, FACTS OF THE CASE 3=

i) : That the applicants are citizen of India having

their permanent place of residence as indicated above %h

This application is with respect to a Common Cause of

action for absorbtion and grant of tenpdrary status and -

regularisation of services' of the applicant . Accordingly
the applicants crave leave of this Hon'ble Tribunal under
Rule 4 (5)(a) of Central Adnﬁnis{:rative Tribunal Procedure
Rules , 1987 to file this application s

Conted.e 7
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ii) That the applicants are unemployed youth having -

their registration in Dibrugarh émplqugnt exchange .

ii1)  That £n the year 1997 the authorities of 2 MIN DIV,
Oordinance Unit sent requition to the local employment ex -

change for sﬁonsoring nar'ﬁes'of candidates for recrmi'gﬁent
of casual fnazdoors . Pursuerit to that the appl,icanﬁs wene '
sponsored by their employment exchange directing them to

appear Befdre the commanding Officer 2 MTN DIV , Ordinance

Unit on 14,10.97 , 15,1097 & 16.10.97 .

1

A copy of the letter dtd. 13.%0.97
issued by the Asstt. Director of Employ-
ment Exchange , Dibrugarh to one of the
applicént. is_annexed hereto and marked

as Annexure - 1 ,

iv) That on receipt of the aforesaid letter the appli-
cants appeared before the interview Board . All of them .
succéeded after é;etting qualified in physical test ,viva -

voce etc.

ir') | That thé applicants were selected for employment
to the post of Casual Labour . Appointment Orders with res-
pect to applicant no. 1 to 8 were issued by the Commanding
odifiicer 2 MIN DIV, Ordinance Unit on 1.12.97 « They were

directed to join their duties on and from 2.12.97 and accor-

dingly they joined their duties on 2.12.97 .

Copies of the appointment letter
issued by Commanding Officer is annexed

as Annexure - II series ,

Con'ted. s 8
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vi) - That the applicants no. 29,30,31 v};ére in the waiting
list for appointment , However they were subsequenmtly appoin- '

ted in the month of April , 1998 . The applicant no. 29 & 30
join their duties on 23,4,98 . The applicant noe 31 join his

duties on 28.4.98 .

vii) That since the date of joining the applicants had
been rendering their continuous service without any infer -

mption .

viii)  That from 2nd Dec. 1997 to March 1999 , the appli-
cants were paid their full ‘wages for all working days excepts
sunday and holidays « During this period all these applicant
had completed rﬁore than 240 working days . from April 1999 to-
28th April 2001 though the applicant had been continuously
working for all working days hut unfortunatelﬁr on record

they shown to have worked 19days in a month + This was done
with an oblique notive to frustrate their claim for regula -
risation after having temporngr status . BPe as it may the
applicant completed more than 240 working days in a year ., The |
applicants have been able to collect the number of working
déys as recorded in the attendant register maintained by the

authorities from Feb 1998 to Dec 1998 . It appears from that

‘attendant register that applicants had completed more than

240 working days in the year 1998 ., Details particulars
number of days worked by the applicant in each month conmmencing

from Feb 1998 to Dec 1998 are furnished below in the tabuler
form - ‘

contedeee 9
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ix) The applicants begs to state that according to
rule in Force a casual employee after wor]ang 240 days

is entitled to have temporary status . ‘I"hey are also
entitled to be regularised in the service . In the ins-
tant Case though all applicants had completed more than
240 working days in a year , ut , they(ﬂwere not confe-
rred with the temporary status . All these applicants

are entitled to have to their mon(:hly wages at per with
the regular emp loyee in their initial scale on completion
of 30 working days in a month . These Yenefit of tempo -
rary status were not extended to the applicants  They
were paid with their daily wages as being paid to the
other casual labourers . Which is for less than tbeir
actual entitlement . They were also entitled to be regu -

larised after having the temporary status .

x) + That from 28th April 2001 the applicants have nct
been allowed to work .' All of them were terminated from

their services by verbal orders of the Concern Officer

under whom they had been working .

xi) That thougﬁ the applicants were dis-engaged but
the concern authority sent requisition for sponsoring
some persons for engagement of casual labour in the
establishment of 2MNT Division , Ordinance Unit , C/0.
99 A.P.C where the applicant had been working as casual

employee vide their notification No. CIV/EST Dt.22nd Jure

2001 .
Conted L2 N 11



.

-—

s

, " v
. ga\
- 11 - "

xii) - The applicants represented the:.r Case before the
Employment Exchange authority who espoused their cause S0
that they may have preference in engagement of casual

employees in the 2 Mountain Division ., Ordinance unit .,

Aceordingly + Assistant Direetor Employment o District

Employment Exchange , Dibrugarh vide his letter NOWACT/27/
2001/1650 Dt. 3.7,2001 intimated the Commanding Officer

2 Mountain Div:n. sion , Ordinance Unit seeking class:!.fication

whether the: applicants would have preference in engagement

of casual labour in that establishment ‘s

A copy of the letter dated 3.7,2001

issued by The Assistant Director of Employ-
ment , Dist:ict Employment Exchange , Dib-
rugarh is annexed hereto and marked as

Annexure - III ,

1

xiii) . That on receipt of that 1etter dated 3.7.2001

the Commandlng Officer had not proceeded to engage casual
labour in his establishment

xiv) The epplicante represented their case before

the Hon'kle Minister Defence and submitted a representation .
They also requested the Cffice bearers'of Ordi‘na’zace Mazdoor
Union at Dinjan to espoused their cause before the .higher
authority for the purpose of their engagement with conse -
quential benefits . The steps are also taken by the Union

to approach the higher authoriry , but nothing has been

done so far ,

Cconted, ¢ 12
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A copy of the representagiorysuhnitted
by the applicants before the Hon'ble Minister ,

Defence is annexed hereto and marked as

Annexure - IV ,

5 GROUNDS WITH LEGAL PROVISIONS

Being highly aggrieved by the action of the Respondents,

the applicants prefer this application on the following amongs

other grounds -

A. For that according to the rule in force a casual

worker on rendering 240 days of contimious service in a year
is entitled to grant of temporary status which isna pre-requi-
site for requiasition of service of a casual workers . This is
a scheme framed by the Central Govt. called as casual }abouress
( Grants Of Temporary Status )scheme .of Govt. Of India -which _
is applicable to the defence establishment where civilians are
working « This grants of temporary status beings a casdal
employee within a-Zone of regularisation which takes place in
a phase manner . Till regularisation certain rights are con -
ferred to him ensuring higher rate.sbf wages and mare security
of service that being avail by a Ordinary casual employee ,In
the instant case all applicants réndered 240 contimicus days
of work and as such they are entitled to for grant of tempo -
rary status and regularisation .

Be For that the aforesaid Govt. ®£f Scheme provides

that a casual worker conferred with temporary status cannot

be dismissed or disengaged otherwise by virtue of their long

COnﬁedo ee 13
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continuous service acquired the right for grant HFf temporary
status and as such they should not have been disengaged from

their servicé in the manner théy were disengaged . The acticn
of the respondents is absolutely illegal and against the pro-

cedure established by law .

Cs For that the service of a casual worker who rern =-

dering 240 days of continuous service in a year cannot be
terminated without issuing a notice of retrenchment and paying

" adequate compensation according to the rule in force , Termi -
nation of service of any worker without following the afore: -
said mandatory provisicns of law amounts to illegal termina -
tion and such workers is entitles to be reinstated with full
back wages . The appliéants in view of his long contimious ,ser-l
vice work entiled for a notice of retrenchment and adequate
compensation but the same was not done and they were removed
from his service . This action of the respondents is against

the mandatory provisions of law and as such the applicants is

entitled to be reinstated will full back wages .

6e DETATILSYOF REMEDY EXHAUSTED -

The applicants begs to state that they preferred a

representation before the Hon'ble Minister Defence ,but till

today nothing has been done .

Te MATTER NOT PENDING BEFORE ANY COURT/TRIBUNAL

The applicant declare that he has not filed any appli -~
cation before any court or Trilunal for adjudication of this

case o
conted, e 14
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8. RELIEF SOUGHT B /

The applicant , therefore , prays that this Hon'ble

Tribunal may be pleased to =

i) To direct the respondents to reinstate the

applicants'with full back wages in the post of Casual

Mazdoor at 2 MTN Division , Ordinance Unit .

ii) To direct the respondents to confer temporary

status to the applicart in accordance with the rules in

force and regularisation .

iii) - To pass any further or othér order or orders

as this Hon'ble Trilunal may deem fit and proper ,

S. INTERIM RELIEF PRAYED FCOR

The applicant does not pray for any interim relief .,

10, PARTICULARS OF I,.,P.C

I.P.0 Number - Y6 549969

Date Of Issue - 24y 8 2]

To whom payable - The Registrar , CAT
Payable at - Guwahati .

11. DOCUMENTS
Detailed particulars of the documents are indicated

in the Index of this application ,

eesee Verification
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VERIFICATTION

I, Sri Rubul Maut , son of Sri Pulin Maut ,
aged about 25 years , resident of village -Dongerchuk,

P.O. Bishmile , P.S. Chabua , District - Dibrugarh , °

Assam do hereby declare and verify that the statements

made in paragraphs i, M, W, vi, X xii ~ are true

to my knowledge and that made in paragraphs TI,V, Vi,
v, Xi, Xii, XV are true o my information derived from the

records and rest are my humble submission before this
Hon'ble Tribunal .
I sign this Verification on this thel § th day of

August , 2001 at Guwzhati .

bl '%w?/
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Sl.No. 10

GOVERNMENT OF ASSAM
DEPARTMENT OF LABOUR & EMPLOYMENT

DISTRICT EMPLOYMENT EXCHANGE ¢ DIBRUGARH.

WO.ACT/60/97/ 3620~

770 /97 dated Dibrugarh the 13/10/97
To '

Shri Hiralal Rowat-
\

( 3113/96/90 )
Sub: Rec

ruitment of Casual Labour

M

4

Your name has been forwarded to the Commanding

Officer, 2 MTN Div. Ord Unit C/0 99 APO for 4 post ‘of
Casual Labour,

'You are advised to report to him on 14th

Oct/97 15th Oct/97 and 16th Oct/97 at 10 a.M, for
interview/test.

84/~ Illegible,

13.10,97

( Mrs. S.Khatun )

Asstt.Director of Employment

-

District Bmployment Exchange sDibrugarh.

®0 000 0s 0

fiherted—
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REGD BY POST
"2 Mtn. Div. Ord .Unit

| C/0 99 aPO
270503/CIV/EST " 04/pec'97.
Rabul Mout ' | . )
Dinjan Tinali .
P.O, Dinjan

N

Dibrugarh, Assam.

APPOINIMENT LETTER

1. ~You have 'been selected for employment to the

-post of Casual Labour on Dally Wages (Nerric rates)

@ Bse 40480 per day.

v,

2. Your employment is for the working day cecsens

Present at the time of morning mustering (0800 hrs) and-
your services commence from 02 December,1997. - )

3e Payment will be made in the first week of the
following monthl¥ only faor the number of days you were
actually employed in the previous month, = . ' .

4o The emplo&ment _is subject to police verification.

\

Sd/-Illegihle, -

( VK sharma )
col _ )
Commanding Officer.

® 80 0o
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Annexure - %Z S

- ggeb BY POST
2 Mtn.Div. Ord Unit
/0 99 APO
01 Dec'97.

270503/CIV/EST o .

Umesh'knmar

Vill- Kharjan

P.0, Bagdung

Dibrugarh ,Assam. .
| - APPOINTMENT LETTER

1. You have been sélected for employment to the

post of Casual Labour o; Dally Wages (Nerric rates)

@ Rse 40.80 per d;y. | _

2. - Your employment is for the working day on which

you are‘preseht at 'the tiﬁe.of morning mustering (0800 hrs)

and your service commence from 02 December, 1997, !
3. - Payment will be made in the first week of the

'lelowing month only for the'nu&ﬂer of days you were

actually employed in the previous\monthp

4. - The employment is subject to police verification.

Sa/- Illegible
. ( VK Sharma )
Co.I .

Commanding Officer.

Y
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REGD BY POST
2 Mtn.Div. Ord Unit
| /0 99 aPO
o ‘ 01 Dec *97.
270503/ CIV.Est. - A .

Hiralal Rawat
Vill=- Dinjan Tinali

.POOQ Dinjan

Dist~ Dibrugarh , aAssam.

APPOINTMENT LETTER

1. You have been selected for employment to the
post of Casual Labour on Daily Wages ( Nerric rates) -

-
‘

@ Rse 40480 per day

2. Your employment is for the working day on
which you are present at the time of morning mustering

(0800 hrs) and your services commence frOm 02 December, 1997.

3. Péyment will be m:;zde in the fi'rst. week of the
following month only for the number of days you were
actually employed in the previous month. |

4; The ;mployment is subject to police verificatione.

$4/Illegible,
Co.l .

A y Commanding Cfficer.,
{"f‘g)} ' )
./ v / -

o

LA XN X1
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Annexure=

REGD BY POST
2 Mtn Div Ord Unit
&/0 99 APO
101/ Dec 97,
270503/CIV/EST

Kiran Goswami n
Vill-Dinjan Tinali See'B' . S _
P.0.Dinjan : |
Dibrugarh,, aAssam.

APPOINTMENT LETTERS

1. You have been selected for employment to the

post Of Casual Labour on Daily Wages (Nerric rates) @
Rse 40480 per day.

2. Your employment is for the working day on which you
are present at the time of morning mustering (0800 hré)
and .your services commence from 02 December 1997.

3. Payment will be made in the first week of the
following month only for the number of days You were

actually employed in the previous month.

4. - The employment is subject to police Verification.

' sd/- Illegible,
( VK sharma )
co1 o
Commanding Officer.
ot



Annexure-

REGD BY POST

2 Mtn.: Div. Ord Unit
C/0 99 aro
270503/CIV/EST 01 Dec'97.
Upender Raut
Vill=Sain Bhrihar Tola
P.OeSain Via Kanti o
Dist-Muzzafarpur (Bihar)
1. You have been selected for employment to the post

of Casuzl Labour on Daily Wages (Nerric rates) @ Rs.40.80

/

per daYo
2. Your employment is for the working day on which you |

" are present at the time of morning mustering (0800 hrs)

and your services commence from 02 December, 1997.

3e . Payment will' be made in the first week of the
following month only for the .number of days you were
actually employed in the Previous month; ,

4. Ihe'employ;nent is subject to Police VerifiCatién.

84/~ Illegible

( VK Sharma )

Co1
Commar;ding Officer,

L E N K X N

A
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Anrexure - : '

REGD BY BOST
2 Mtn Div Ord Unit.
C/0 99 aPO

01/ December, 1997,

270503 /CIV/EST

Mohan Tanti

Vill- binjan Tinali
P.OcJDinjan
Dibrugarh, Assam.-
APPOINTMENT LETTER >

1. You have been selecté@d for employment to the
post of Casual Labour on Daily Wages ( Nerric rates)

@ Rse 40,80 rer day.

\
2._ Your employment is for the working day on which

YOu are present at the time of morning mustering

(0800 hrs) and your services commence from 02 December,
1997, ' \

3+ Payment will be made in the first week of the
following month oniy for the number of days you were

actually employed‘in the previous month.

4. The employment is subject to Police Veriiicationf.‘

sd/= AIJ.J..egihle,
( VK Sharma )
.’. - ’
Atkeotad co-1

W ' Commanding Officer.

oS oee



A

Annexure-
i REGD POST
: . 2 Mtn.Div Ord Unit

a ¢/0 99 apO |
270503/CIV/EST 01/DECembe1r*. 1997 : -
Jal Mangal Raﬁt . R
Vill- Dinjan :
P.O, Dinjan

" Dist-Dibrugarh, assam. \

APPOINT MENT LETTER
M

X You have been selected fop employment to the
POst of Casual Lgbour on Daily Wages ( Nerric rates)
@ Rse 40,80 per day. ‘

2. Your employment is far the warking day on which
YOu are present at the time of morning mustering

(0800 hrs) -and your services commence from 02 December,
1997. ‘ B

~
-

3. Payment will be made in the first week of the
following month only for the mumber of days you .were
actually employed in the previous month.

4. The employment is subject to Police Verification.

Sd/" Illegibleo

( VK sharma ) 7
Col- ~
Commanding Officer.

oo s e
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Annexure- :
REGD BY POST \_
-2 Mtn. pive. Ord Unit
C/0 99 apPo
01/mc1 97.
. 270503 /CIV/EST
Jux .
Phnon Gogoi
Vill- Deendhai Par .
PeOe Chabug
Dist-Dibrugarh, Assam.
' APPOINTMENT LETTER
1. You have been selected for employment to the
.post of Casual Labour on Daily Wages (Nerric rates)
@ Rse 40.80 per day.
2¢  Your employment is for the working day on which

you are present at the time of morning mustering (0800 hrs)
and your services commence from 02 December, 1997.

3. Paymént will be made in the first week of the
following month only for the number of days you were
actually employed in the previous month.

4, The employment \is subject to Police Verification.

Sd/~- Illegible,
- VK Sharma )

Col
Commanding Officer,



"

@ Rse 40480 Per daye.

ACN

© o Annexurs -

-~ REGD BY POST
2 Mtn.Div. Ord Unit
C/0 99 apPo

270503 /CIV/EST. _  01/Dec 97.

- Kanak Das, |,

Vill- Dinjan Tinali
Pz O. Dinj an
Dibrugarh, Agsame.

APPOINIMENT I1ETTER

N You huee been selected for employment to the

Post of Casual Labour on Dally wages (Nerric rates )

/

~

2. Your emploment is for the working day.on which
YOou are present at the time of morning mustering

(0800 hrs.) .and your services, commence from 02 Decembezu
1997,

3. Payment will be made in the first week of . the
following monthly only for the mamber Of days you were
actually employed in the previous month .

4. The employment is subject to Police Verification.
HOHEX
S8d/- Illegible,

Col.
Commanding Officer,

L X X I N
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Annexure-

REGD BY POST

2 Mtn.Div.Ord Unit
/0 99 AP0

‘. 270503/CIV/ESTTs. 01/Dec 97.

‘ /Kail ash Yadav
| Ville Dinjan
o P.O. Dinjan
Dibrugarh, Assam,

P APPOINTMENT LETTER
-_—'—'—-——____.__

i 1. You hwee been selecteg for employment to the
| post of casuval Labour on Daily Wages (Nerric rates)
@ Be 40480 per day.
2, Your employment is for the working day on which
YOU are present at the time of morning mustering (0800 hrs)
and your services commence from 02 December, @@ 1997,

3¢ Payment_;vill be made if ‘the first week of the-
following month only for the number of days you were
actually employed in the Previous‘ month.

4. ‘he employment ig subject to Police verification,

Sa/ - Illegible, . b
- | ’ ( VK sharma )
Commanding Officer.

AW . ®0 0o
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‘ REGD BY POST .
2 Mtn.Div. Ord Unit
CPO 99 APO
270503 /CIV/ESTT. 01 Dec'97
Hiralal Kurmi | : ‘
Vill- @§698ed@ Dhakali Bharia Gaon C ) y
P.0O{ Panitola -~ .
Dibrugarh - Assame . ' .
APPOINTMENT LETTER
— |
1. You have beenfselectgd for employment.to the

post of Casual Labour on Daily wages (Nerric rates)
@ Rs.40.80 per daye : . - -

2. Your employment is for the working day on which

. You are present at the time of morning mustering (0800 hrs)

¢

and your services commence from 02 December, 1997.

3. Payment will be made in the first week of the |
following month only for the number of days you were
actually\employed in the previous month,

-

4. The employment is subject to police verification.

~

-~

Sd/- Illegible,
. v

( VK Sharma ) '
4 col
R . Commanding Officer.,

o000 -



Annexure-~

REGD BY POST
2 MtnoDiVo Ord Unit

| C/0 99 aPO
270503 /CIV/EST 01 Bec ,97.
Nar Bahadur
Vill- Dinjan ' )
P.O.Dinjap

Dibrugarh, assam.

\ APPOINTMENT LETTER

le  You have been selected for employment to the
pPost of Casual Labour on Daily Wages ( Nerric rates )
@ Rse 40480 per day.

2. Your employment is for the working day on which
you are present at the time of morning mustering

(0800 hrs) and your services commence from 02 December,
1997.

3. Payment will be made in the first week of the

following month only for the number of days you were

actually employed in the previous month.

4. The employment is subject to police Verification.

Sd/- Illegible,

( VK sharma )
~ col

Commanding Officer, ‘

AHerted
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.  Annexure-~ - ,

REGD BY POST
2 Mtn.Div. Ord unit
_ C/0 99/ APO '
270503/CIV/EST 01/ Dec 97.

Deweshwar Kurmi

Vill- Chakali Bharia Gaon

Pe.Oe Pamitola

Dibrugarh, Assam. : ‘ .

|
APPOINTMENT LETTER

1. . You have been selecte_d for employment to the
Post of Casual Labour on Daily wages (Nerric rates)
@ Rse 40480 per daY.

2. Your employment is for the working day on which ‘

\ .
You are present at the time of morning mustering (0800 hrs .
and your Services commence from 02 December 1997.

1

3e Payment will be made in the first week of the
following month only for the number of days you were
actually employed in the previocus month.

-—

4. The employment is subject to pPolice verification.
’ /
S4/~Illegible,
- ( VK Sharma )
col

Commanding Officer.

LR 3 ]
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) : ‘' annexure-

REGD BY POST

2 Mtn Div. Ord Unit
/0 99 APO

270503/CIV/EST 01/Dec 97.
' Tezing Das
Vill- Dinjan Tinali

P.C. Dinj an
Dibrugarh, aAssam.

APPOINTMENT LETTER
/

'le . You have béen selected for employment to the
post of Casual Labour on Daily wages ( Nerric rates)
- @ Rse 40,80 per day.

.

2. Your employment is for the working day on
which you are present at the time of morning mustering
(0800 hrs) and your Services commence from 02 Decenber,

-

1997, o

3e Payment will be made in the first week of the
following month only for the number of days you were
actually employed in the previous month.

/ - |

4. The emialbynent is subject to police vez'_.jlfication.

s

sd/- Illegi]bleo

( VeK.Sharka )-
Col
Commanding Officer.

AHpoted



Annexure=

_REGD BY POST

2 Mtn.Div. Ord Unit
C/0 99 aPO

270503/civ/EsT 01/Dec'97 .

. Jitten Ch.Sarkar

- Ville Mirigaon ) |

P.0O. Muluk Gaon _

Dibrugarh, Assam. .

APPOINTMENT LETTER

1. You have been selected for employment ~to. the
Post of Casual Labour Oh Daily Wages ( Nerric rates)
@ Rse 40,80 per day.

2, Your employment is for the working day on.which |
¥ou are present at the time of morning mustering (0800 hrs)
~and your ‘Services commence from 02 December, 1997, -~

3. Payment will be made in the first week of the
following month only for the humber .of days you were actually
employed in the previous month. .

4. The employment is sub Ject to Police verification.

- N

’

Sd/-Illegible,
, : ( VK sharka )
- o col -
- Commanding Officer.
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Annexure-

2 Mtn.Div.Ord Unit

. C/0 99 APO

270503/C1v/Est. : 01 Dec/97.
Shilan ﬁowara
Vill- chetia Gaon
PeOo d‘etia Gaon
Dibrugarh, Assame.

- - APPOINTMENT LETTER

1. You have been selected for employment to the

post of Casual Labour on Daily Wages (Neeric rates )
@ Rse 40,80 per day .

2. Your employment is for the working day on which
YOu are present at the time of morning mustering

(0800 hr} and your services commence from 02 December,1997.

3. Payments will be made in the first week of the
followihg month only for the number of days you were

act:ually _employ'ed in the previous month.

!

4. The employment is subject to police verification.

¢

_ Sda/- Illegible,
( VK sharma )
A : Col

; Commanding Officer.

AHeoted
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\

REGD BY POST
2 Mtn. Dive Ord.Unit
C¢/C 99 APO

-

270503 /CIV/EST | 01/Dec'97

Lok Nath Baruah

Vill & P.O., Garpara A
Dikan o \
Dibrugarh , Assam.

APPOINTMENT LETTER

1. You have been selected for employmet to the
post of Casual Labour on Daily wgges ( Nerric rates )
@ Rse 40.80 per day. '

2 Your employment is for the working day on which
You are present at the time of morning mustering (0800 hrs)
and your services commence from 02 December, 1997.

3. Payment will be made in the first week of the
following month only for the number of days you were
actually employed the previous month.

4. The'emplOyment is subject to police verification.

-

Sd/~- Illegible,
( VK sharma )
col
Commanding Officer. _

' oeees

fittert<d



Annexure-

} T 2 Mtn. Dive Ord Unit

- C/0 99 aPO
270503/CIV/EST 01/December, 97.
Rabin Das , N
Bharadhara Village,

PO, Chabua t
Dibrugarhc Assmo.
APPOINTMENT LETTER
1. You have been selected for employment to the

post of Casual Labour on Daily Wages (Nerric rates )
@ RSQ 40,80 per day. '

2. Your employment is for the working éay on which

’ 'you are pPresent at the time of morning mustering (0800 hrs)

and your services commence from 02 December, 1997.

3.  Payment will be made in the first week of the
following month only for the number of days you were
actually employed in the previcus month.

4. ~ The employment 1s subject to Police verification.

*

®d/- Illegible,
( VK sharma )
Col
Commanding Officer.

Atherted
fglw?«om . . ' -
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270503/CIV/EST

Mq;dul Das
Maricha Village

REGD BY POST =
2 Mtn.Div.Ord Unit
01/Dec'97 c/0 99 aPO

P.O. Chetia (Chabua )

Dibrugarh ,Assam,

1. You have been selected for emplOymént to the post

’
e -

APPOINTMENT LETTER

-
-

of Casuval -Labour on Dally Wages (Nerric rates ) @

. Bse 40,80 per daYo

24 - Your employment is for the working day on which
you are bresent at the time of morning mus tering (0800 hrs)
and your ser¥ices commence from 02 December, 1997.

3. ?ayment will be made in the first week of the

4 The employment is subject to police verification.

AHeo feol '

. following month only for the number of days you were
actually employed in the previous month.

¢

8d/- Illegible,

(VK Shapma )
col
Co:izmarﬂing Officer.

LR X XYY ~
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REGD_BY POST

2 Mtn.Div .Oprd Unit
C/0 99 APO

t L
270503 /CIV/EST 01/Dec'97. <,

Kadam Phukan -
Chetia Pathar '
P.OI. Rangchangi . -
Dibrugarh, Assam.

APPOINTMENT LETTER
M———__

1. You have been selected for employment to the post
©f Casual Labour on Daily Wages (Nerric.rates) @
Rse 40.80 per day. _ L y

\

20 Your employment.is for the working day on which.
You are present at the time of morning mustering _
(0800 hrs) and your services cammence from 02 December,
1997. '

3, Payment will be made in the first week of the
following month only for the number o'f, days you were
actual.fy emp10yed in the previous month.

4. The employment is subject to Police Verifi—cation.

Sd/- Illegible, T
. ( VK Sharma )

- Commanding Officer,

to oo

Eher™
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REGD BY POST

2 Mtn.Div .Org Unit
C/0 99 apo

270503/CIV/EST 01/Dec/97

Rupam Das -

Moricha Gaon

P.O.Chetia gaon

Dibrugarh ¢+ ASsam.
/

. ) APPOINIMENT LETTER

1. You have been selecteg far employment to the
Post of Casugl Labour on Daily Wages (Nerric rateé)
@ Rse 40.80 per day.

2e Your employment is for the working day on which
You are present at the time ‘of morning mustering ,
(0800 hrs) and your services commence from 02 Dec'97,

~
”

3. Payment will be made in the first week of the

\‘following month only for the number of days you were
~actually employed in the previous month., '

4. The employment is subject to the Police Verification,

-

Sd/- Illegible,
(VK sharma )

col
Commanding Officer.

N

Aot
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REGD BY POST

2 Mtn.Div. Ord Unit

. - C/0 99 aPO
270503/CIV/ESTT 01/Dec,97 :
Bijoi Gogoi
Chetia Gaon
.P.OoChabUa ' R . i

\

Dibrugarh, Aassam.

2
APPOINTMENT LETTER

1, You have been selected for employment to the

pPost of Casual Labour on Daily wages (Nerric rates )
@ Rse "40.80 per day .

\ -

2. Your employment is for the working day on 'which ~

You are present at the time of morning mastering

( 0800 hrs) and Your services commence from 02 Dec'1957,

3. Payment will be made in the first week of the

following month only for the number of days you were
actually employed ip the previous month.

4. The employment is subject to Police verificétiqr’z.
’ Sd/~- Illegible,
(VK Shama )
ol
Commanding Officer,
AHarted
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REGD BY POST
2 Mtn.Div.Ord unit
C/0 99 aPO

© 270503/CIV/EST - — 01/De¢,1997.

Ranjan saikia,
Amguri bulunga Gaon
P.O. Pulunga | o
Dibrugarh, assam. | o

APPOINTMENT LETTER
1. You have been selected for employment to the.
post of Casual Labour on Dally Wages (Nerric rates)
@ Rse 40.80 per day.

26 Your employment is far the working day on which you'
are present at the time of monring mustering (0800 hrs)
and your services commence from 02 December, 1997.

- -

3e Payment will be made in the first week of the .
following month only for the number of days you were
actually employed in the previous month. |

14

4. The emplofment \ s subject to police verification.

Sd/~ Illegible,

¢ VK S’l’xar{na )
Col ‘
Commanding Officer.

~

L X B K 4

b,



1
- =/ /’0” :
l.. ~ . *

REGD BY POST

2 Mtn Div Ord unit
/0 99 apo | ,
270503/c1Iv/EST 01/Dec*9?

Binod Das
Vill- Marira Town
P.OJChetia Gaon

Dibrugarh, Assam.

' APPOINTMENT LETTER

- le You have been selected for employment to the
Post of Casual Labow on Daily Wages (Nerric rates) -
@ Rse 40,80 per daye

~
/

2. Your employment is for the working day on which
YOU are present at the time of morning mustering
(0800 hrs) and your services commence from 02 December,

-1997,

3e #ux Payment will be made in the first week of the
following month only foar the number of days you were
actually_employed_in‘the Previous month,

\

4 The émp10yment is subject to police Verification.

- sd/- Illegible;-

( VK Shamma )
Honted col
R : . ' v Commanding Officer.,

l

®s 000
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REGD BY POST

2 Mtne. Dive. Ord. Unit
/9 99 aPO ~

270503/CIV/EST T __  01/Dec'97

Rajiv Rajkhowa
Vill- Mudee Gaon
P.O. Eagdong ( Panitola ) '
Dibrugarh, Assam.
’ APPOINT MENT LETTERS

7’

1. ‘ You have been selected -for emplgyment to the
post of Casual Labour on Dally Wages (Nerric rates )

@ Rse 40,80 per day.

rd

2 Your employment is for the working day én which
you are prgsent at the time of morning mustefing

(0800 hrs) and youf Services commence from 02 December,
1997. .

3. Payment will be made in the fiist week of the
following month only for .the number Of dafs you were
acﬁpaliy emél;yed in the previcus month.

4; The employment is subject to Police Verification,

- | 8d/- Illegible,
( VK sharma )
Ccol
Commanding Officer.

AH&&J



REGD BY POST
N\
2 Mtn Div.Ord Unit,

C/0 99 apo
270503/CIV/EST 01/Dec 97
Anrit Tanti - ~
Vill- Nagi Gaon
P.O. Dinjan
Dibrugarhq As\sa!n. o N
APPOINIMENT IETTER
M
1. You have been selected for employment to the

post of Casual Labour on Daily wages (Nerric rates)

@ Rse 40.80 per day. . .

26 Your employment is for the working day on which you
are present at the time of morning mustering (0800 hrs)

and Your services commence from 02 December, 31997,

3e Payment will be made in the First week of the
following ménth only for the numoer of days you were

actually employee in the su¥uix® previous month.

4, The employment is subject to police verification,

‘u Sd/~ Illegible,
( VK sarmah )
col,

Commarding Officer.

’AH@‘J
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REGD BY POST
2 Mtn.Div. Ord unit
C/0 99 APO

270503/CIV/EST  01/Dec'9’

Binod thnéia

Vill- Bharalua Gaon

P.O. Kharjan |

Dibrugarh, Assam.
APPOINTMENT LETTER

/

1. You have been selected for employment to the
Ppost of Casual Labour on Daily Wages (Nerric rates) @

i

Rse 40.30 per daYo
\ .

20 . Your employment is for the working day on which
you are present at the time of morning mustering

(0800 hrs) and your services commence from 02 Dec*1997.

3e Payment will be made in the first week of f;he
following month only for the number of days you were
actually employed in the previous month. ‘

4. The employment is subject to police verification.

Sd/ - Illegible,
~ ( VK Sharma )
b i col f |
Comanding Of ficer.
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REGD BY POST
2 Mtn Div.0rd Unit
_ . C/0 99 apo
270503/CIV/EST * - 01/Dec'97 - ‘
RAtul chetia
- Vill- Bagorito-lia
P.Oe Mohmora Dikom
Dibrugarh, assam.

I
APPOINTMENT LETTER

1. You have been selected for employment to the -
post of Casual Labour on Daily wages (Nerric rates)

@ %.40,80 per day.

! 2. Your emplq{;ment is for the working day on which
you are present at the time of morning mus tering
(0800 hrs) and your services commence f£rom 02 December ,

1997.

3. Payment will be made in the first week of the
|
following monthly only for the number of days you were
. actually employed in the previocus month .

4 The employment is subject to Police Verification.

S84/~ Illegible,
( VK Sharma )
col
- Commanding Officer.

6034‘*7"""' . eeoee
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Annexure= @ [l

GOVERNMENT OF ASSAM
DEPARTMENT OF LABOUR & EMPLOYMENT

DISTRICT EMPLOYMENT EXCHANGE : DIBRUGARH:

NO.Act/Z?/ZOOl/ 1656 / Dated Dibrugarh the 3.7.2001
To . -
The’ Comhanding Officer, |
2 Mtn. Dive ORD Unit. | ‘ .
- C/0 99 aPoO,
Sub; Recruitment of "'Labour on dally wages .

Ref 3 Your Notification No.CIV/Est dated 22 June/2001. ,

Sir, N |
We acknowledge' with thanks receipt of yor.:r abc;ve
_ notification. We are taking immediste action to comply
with your requirements. | 3
In this connection I would like to request you kindly)

—_

to let this offlce know whether you will be giving any
f\___/______l

\ ' preference including age factar etc to the ex casual

1abouré who have worked in your department for a considerable:

\ period,
Please confirm immediately.
| Yours faithfully,
sd/~ Illegible,
(S.Khatun)
Asgtt. Directoz' of Enplément;

A teented ‘ Dist. Bwployment Exchange,Dibrugarh.

(%,‘7M‘
. ) ®eove .



Annexure-1V

To

The Hon'ble Minister of Defence
(Ministry of Defence -)
New Delhi. ( Indiag ). -

Date s:

Sub: Prayer for permanent our jobs from
Casual Labour.

Respected Sir,

With due respect, We beg to inform you that
we have been working as Casual Labour at 2 Mountain
Division Ordinance Unit C/0 99 A.P.O. (At Dinjan Contl)
Since 1997. After appearing proper interview, physical
test, po.:l.ice verification etc. and aft\er Obtaining all
nécessary formalities by an advertisement through the
emplc:ymexit exchange, mbruqarh (Assam), the authority |
Was selected and appdinted us for the jobs, in the year
of 1997 ( 2nd Dec/1997). But we are sorry to say that
We are QOrking as Casual Labours since 1997 without any
'Medical facilitles, Monthly Ration etc. from the
concern authority.

Moreover, from the date of joining at our jobs,
there is no't:Lme limit for our jobs and as such we work

any time ( without any proper schedule Of time of ®mwx

~work) by the authority. Some times we work at Holidays and
Sﬂndays also.‘ but no payment was made for the said Holidays
and Sundays by the authoritye. h

iy

Thus, we have been facing a lots of troubles at .our
jobs. S0, we request ydu kindly to take appropriate action

to permanent ocur jobs.

contd. 2
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?

v ) We, therefore, prayed before your goodself

kindly look into the matter seriocusly and to tzke

appropriate action to pefmanent our jobs from Casual

1,
20
3.
4,
Se
[ . ' 6o
) 7
8.
9,

10.

11.

’ : 12.

13,

14.

15,

16.

17.

18,

19.

_ 20.

- 210

. 22.

23.

B . ' 24

25,

26.

- 27.

: 28,

29,

30.

31,
32

labour for which we shall ever praye.

Yours faithfully,

Shri Tenzeng Das
Rubul Mait
Rajib Rajkhowa
Binod ,Dihingiga
Bijoy Gogoi
Binod Das
Pispam Das
Mridul Das
Hitesh Gogoi
Atul Chutig °
Kadam Phukan
Monik Chetia
Rabin Das
Phunen Gogoi
Bishnu Gogoi
Dhumar Kumar
Kulendra Gogoi
Amrit Tanti
Mohan Tanti

Kailash Yadave.
Jai: Mangal Rowt
Loknath Boruah
O0B083d Illegible
Apendu Das '
P.Prasad

Sri Jiten sarkar
Sri Kanak Das

Sri Kiran Goswami
Sri Ranjan Saikig
Nar Bahadur

e 000 .

®e oo 4
»

3800'0

- 34. 5ri ‘Hira Lal Kurmi.

- —
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, }‘i‘ﬁig
. GUWAHATI BENCH: GUWAHATI.

IN THE MATTER OF: ;

- OLA. No. 353 of 2001
‘Heeralal Rawath & Ors.
.. Applicants
=vs-
. Union - of India & Ors,

+«.Respondents

Written statement for and on helichalf
of Respondent Nos. 1,2,3 8 4,

I, Col R.C.Jaswal, Commanding Officer, 2 Mountain
Divisian. Ordnance Unit, C/o 99AP0 do hereby solemﬁly

affirm and say as follows:

L. That I am the Commanding Officer, 2 Mountain
Division Ordnance Unit, C/o 99 APG and respondént
. No. 4 in the case and as such fully aequainted with
- the facts and circumstancds of the case. I have
goné through a copy of the application served on me
and have understood the contents thereof. Save and
except whatever is specifically admi%ted in this
~written statement, the other contentions and stafements
may be deemed to have been denidd. I am competbnt and
authorised to file this written statement on kehalf

of all the respondents.



=

5. That at the outset I beg to give a brief

description of the case as under:

1) . Thatthe 2 mbuntain Division Ordnance Unit# is
reSponéible to provide -logistic support to all thé
Units depended on it. The work load of the unit had
increased manifolds as a resdlﬁ of additional'role
assigned to the units in counter Insurgency Operatzons.
The dependant units are apread over vasl areas

¢ 700 km x 700 km) and are located in remote arzas of
upper Assam and Arunachal Pradesh As a result, lots
of difficulties were being faced by the unit in pro—

viding effective serv1ces due-to shortage of manpower.

Je—

ii) ‘That accordingly, a case was projected by unit.
to Héadquarters 2 Mountain Division, the imme&iaté
superior formation, to accord sanctionmd to. employ

| porters/labourers on daily wages on a required hasis

to tide over the additional work load c¢f non routine

nature. The formation headguarters had accorded

-

_sénCtione~t0jthis unitfor opening of suppl;>& Sepvices
Imprest Account Budget Head 105 (F) wef 15 Sept 97

‘fcr employment civilian labourers and porters for
e

the maimtenance of trcops and performlnq tasks of non

rggj;nﬁ“na%&?eﬂon—déti“wages.

iii) That the employment of labours dependedvon.tﬁ
the availability/allotment of funds under Budget Head
«..3
N o Mm

~
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IbS(F) to the unit from 1ocal formation Héadquarters
and additional work loéd'of»non routine nature. The

payment to the labéurers wés made by the CDA at the

end of the month. The funds under Supply & Servicés

: Imprest Account (Budget Head 105F) is meant {or employment

‘of porter (labourefs)/CHT/Ponnles/ferrles.

ii)  - That the>pr0cess of selection of labOQrs on
daily wages started on rdceipt of the sanction. The
names of the candidates were obtalned from Dlstrlct
EmplOyment Exchange, Dibrugarh. A Board of offlcers

was convened to assess the sumtabilmty of the candidatés

and to recommend names for employment as labourers on

daily wages (nerric pates). The board of officers

selected the candiddates after conducting the foIbWing

“tests and recommnended thelr employment on daily wages

.(Nerrlc rates) -

(a) 100 m run
(b) Push ups.
(c) Weight lifting 40 kgs.

v) - That as per the ﬁature of work content, »thése

_labourefs were employed only to perform the taeks

of gon rOutlne nature which are of casual or seasonal
or of intermitteht nature like learance of grasg to
avoid fire risk during summer and alsoc for monsoon

stocking of detachments located across River Brahmaputra
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and River Lohit. Accordingly, they were paid for the
actual number of days they were employed for at the |
kimag end ofthe month out supply & Services Impress

Account (Budget Head 105 F),'lotted by the formadion-

Headquarters.

- 3. That the respondents have no comments to the

statements made in paragraphs 4(i) and 4(ii) of the
application,
4. . That the statements made# in paragraphs 4(iii)

& 4(iv) of the application are admitted to be true.

5. That with regard to the para 4(v) of the
application I beg to state that the para 3 of the '
appointment letter number 270503/Civ/Bst dated Ol Dec 97
clearly indicates that the payment was to be made for
the number of days the individual was actually ere-
employed mnd they were all paid as per their attend ance.
There has never been any representation or complaint

on that account.

6. A copy of the letter dtd. 1/12/97 is annexed .

hereto as Annexure- A,

6. That the statements made in patra 4(vi) ‘are
correct, but it pureyy depended.on the addifional

work load of non routine nature during that period;‘

Z
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Since there was more work, additional labours were
called from the waiting list maintained for that

Purpose.

7, That the contention of the statements made in -
para 4(vii) of the applicatiohé ﬁhaxapm&ixankx_iis v
not tfue . The app1icant§ were selected t0 be employed
on daily wages .{ at Nerric rates) and payment was to
be made for Oniy these days on which they were called
for work. Hence, the contention of rendering eent -
continuous service without interruption is not co:;ect;_
/
8, That as regards statements madevin paraA4(dﬁi)
the deponent states that as stated above, the unis
aependant on QIMountain Division Ordnance Unit were

deployed/redepdoyed in Counter Insurgency operations

in upper Ass: & Arunachal Pradesh. This resulted
in incpeased work load which required employment of.

adgitional labours for maintenance of the trops. As

//ggr nature of work and reguirement of the work force
 some of these applicants were called for undertgaking
the additional tasks. They were paid as per %Heir atte-~
ndence for actual numbker of days they were physicaily

employed and they amé had never lodged any complaints.

9.. That the déponént beg to state that from
Apr 99 to Apr QOOl,thé ﬁpplicants'Wére called for work

only when necessity of their employment arose;'Théy

/ 6

4
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were all peid on daily wages as per the attendaﬁc;
register.As éuch, the contention of the applicants

is not correct thatthe applicants worked for more
number of ?éys where as the attendance was marked for
only 19 days by the management otherwise the appliéants
woqlq have certainly lodged complainﬁs on this.iar

issue, which they never did.

10. ‘fhat with regards tc pars 4(ix} of the

application the depoqent'stétes that the apﬁliéaﬁts |
were not gran%ed temporary status as there waé no

| provision. As per adjutant CGeneral's Branch, Army
Headque arters, New Delhi letter Number i5225/0rg 4(Civ)
(a) dated 29 Jen 98y granting of temporary status to

the casﬂal labours was a one time affair and it ﬁas _
applicable in respect of those casual employees who (/
weré in service on the date of notification of the scheme
i.e{ 10 Sept 1993 and had = rendered one year of.
continudua service with 240'or 206 days - as the Case

may be on that date. Hence, the confcrilng of Lamporary
sbatus to the appllcagii is not applicable aven if .

they were employed subsequently.
‘ e dhy :

A copy of the letter dtd. 29/3/92 is annexed

hereto as Annexure - B,

/

l1l. That with regards to the para 4(x) of the

application the respondents begs to state that as thé

o
K
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'regular trodpsvwere being made availakle for additional

tasks, the necéséity of employing the.porters was not
felt. Hence, the process of employment of the porters
was stopped and the applicants were not employed

thereafter.

@2,  That the statements made in paras 4(x1),4(xii)
and # 4(xiii) of the application the réépondents beg
to staté that the requisition for sponsoring of
Additional persons for employment as porters/casusl
/abours by the establishment of 2 Mountain Division
Grdnance Unit was forwarded tc the DRistrict Employment

.Exchange, Ribrugarh on 22 Jan 200L, In the mean time,

) —
the necessity of employing these porters/casual
. ,/‘_———_—/

labourers was reviewed and since the necessity was
——-—-__-_—_ .

not felt, the process was discontinued. —
. . ’ / . )

13. &uxim@ That the respondent begs to stste that

during this period,‘the regqiéf;fzgggg_gg;é made

avéilabiﬁ_ﬁﬁg;@gijygggLﬁggk, Since the combatant

manpower WEfgf;adily avallable and it provéd to bhe

more economical to the stéﬁe the unit managemen{ ‘J
ohLtas

decided to stop employment of the porters in future.
SRR

14. That the respondents have nce comments 40 ﬁhe

statements made in para 4(xiv) of the applicagion.

15 _Tﬁat'the contention of the aﬁplicénts'méde

/.8

/(7

¥e

o\
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in para 5 of the applicétion is not correct. In
this connection, kindiy refer para 14 above and
' Adjﬁtant General's Branch/Organisation 4(civi(a) ~.
dated 29 Jan 98 which clearly states that granting of /
temporary status tothe_¢asua1 lakours was a one time
‘affair and it was appliéable in respect of those
casual dmployees who were in service on the date of
' nctification of the scheme l.e. 10 Sep 1993 and had
rendédred one year of continuous service with 240 or
206 days as the case may be on that date. Hence,
the conferring of temporéry status to the applicanté

1s not applicable even if they were emplOyed‘SUbsequently,;

16. That the respondents have no comments to the

statements made in paras 6 and 7 of the application,

17.  That in view of the clarification issued on
various issues above, the contenﬁwon of the applicants
nade in para 8 of the application is 1ncorrect and

haseless and the appllcatlon is liable to be dismissed,

18, That, it is further brought dut that the nameé
of all the applicants who worked in this unlt Were not
‘deleted from the Employment Exchange, Dibrugarh as some
of the persons employed by the unit had 90t permanent

Jjoks in the government departments.

19. That the applicants are not entitled to any
relief sought for and the application is liable to he

dispissed with costs. 1

‘ﬁxf.Verification..
< :
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Verification

I, Col R.C. Jaswal, Commanding Officer, 2 Mduntain
Division drdnénce Unit C/o 99 APO being duly |
authorised do hereby solemnly affirm and state that
the sta’ceméhts made in paragraphs 19 14,¢& /1, /4 7"/{
-of the writtén-statements are true_to my kﬁowledge,
those made in paragraphs, 24 7-7¢ # /4 being
\\matters of record aie trud to my information derived
therefrom and the rest are my humble submissions
before this Hon'ble Tribunal, I have not suppressed

any material facts.

, . A
And I sign this vefification on this §?~’
day of Novembker, 2001 at Guwahati.

Deponent

C Jaswal )

Bol
- Commanding Sificer
9 itn Div Ord Upit -
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KEGD BY 1Q8Y
2 Mtn., Dive. Oxd .Unit

/0 99 ARV
270503/C1V/RST 04/Dec*97.
RKabul Mout
Dinjan Tinaill
P.Vs Dinjan

Dibrugarh, Assem.

PPUINIM.NT LETLER

i. You hsve bsen selected for «mploymant Lo the
308t o Casual Labour on Dally Wages iNerriec rate:)
@ B 40,680 por day.

3 Your employment 48 for the working day «cecsee

prosent at the time of morning mustering (0800 hrs. asnd
yo.r Services commence from J2 December, 1997,

3. Fayment will be cade in the first week of the
follawing month/yf only for the number of days you were
actually employed in the pr.vious month.

[ 1 Ths employment i3 subjact to police verification.

84/ ~Flegibl-en

( VK Shazma )
col
Commanding Officer.
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' L. crant of Tempora

5 01 e 7Pt of Pergonnel ang Training under
their,OM‘NO.}51016/2/90~Eatt(c) dated 10 5ep-93 yyp

diosemlnated to all the _
Civ)(a) datea 29 éct 93,

while eéxamining a eage on grant of tempor

on of the achems, I.e.,IUQ’-'J
ne year of

an
a renaeréa'o’ continuous service with 240 or
days, as tha Cage may be, on that datae, - Thus confer

‘ ary Statug and-Regﬁlarisation Scheme.
circulatgd‘by the Dept
2d to all HBranches /Hreg of Arygy HQ vide our
71881/Cb/oxq-4(
: : have clarifieq that the paig
. 3cheme wgg g one time affalr ang

3 1s applicable in respact -
Of only thoge casual employees ¥ho were In service on tha -
 date of the ot TostTs e g¢

r.
tem orgy%-status 1s not gpglicgble to those who had net
complatec or a

an

labourg subsequenqu.
2 In view of the abeve, itfié r

, °questad ‘that ail the |
Units/Eattg under yoyr administrétivé'éontrol mgy ba
apprised of the" abova clarification.immadiatqu.fot -
*ompliance, L LT \
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o - ewosax e
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' 3, as the Case may be, on 10 Sept 93 . w i
209 aTa0 Flioss emplogad ot oy R T
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In the matt Of -

Rejolncer to the written statement of

Regponcents No,3, 2, 3 aac 4,

I, Sri. Ralai HMant, soa of Sri Puiln Mant, a\gef'

——

abnmit 25 yenrs, resicent of viii Lage Dongerchuk, -

)

Ve
P.Oe B.sherii, Pi;S. Chabng, Dist, Dibmigarh, Assan, o herelby

sOLEMLY affim 2nd state as DLW E

..... & ®

i That I =m one noFf the piionnts of this case,

'

I m weil acquainted with the facte aNC chramnstonces of

this chse. I have been mthorised by the other appilcats

to take aini Necessary steps of this case., I nave gone
thzoigh the written statemeits £ e by the Regponcents

No,i, 2, 3 &1¢ 4 aac U Cerstood the contents therens,

Save GNCeosoee



Save a1C except whatever s specLficaiiy admitted in

this written strtement, other statemeats and ovntracy.Ce

tionmay be ceemed to have been fenied,

&8) That with regaré to the statements macde in
Daragraphs 2(3), 2(i8), 2(:38), 205w I beg to state
that 2 Mountain Duvigion, Orcasnce Uast, 4s a pemaonent
estobilsment provicing iog stic suapport to aii
acemec Units within the vast raige of (700 x 700 km)
OveriNg remote aress Of Assem B armaachal Pracesh,
This dviginon iLg gffering from naite shortage of man

power wiLol oompelied them to €l1gage & Large mmber of

R

Caglal workers to periom pemament antare of job
requirel for pmviding 10g.stic suypport to other
estabiisment cepencing oa this Mountaln Division., The

- -

casigi izbourers are engaged w.th he appmveai of Higher

&ithoritiese Tege inbourers are c.vilis L0 am force,
They have been elgagec after compiisnce of Mie Ppmocetire

estabiigied in this regard, The Gpihcants are some of

the casiah. labourers elgaget by & 2 Monataia Divi ston

i1 acoordonce wihth the prmcetire estsbiished by jaw.
They are reg-.sterec AN empioy e youth havéing e reg.stration

in the ooncemed empioyment Exciarge, On the basis of

the.oooo
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the reqisition mace by the 2 Mountsin Divi

Lghon, the

Empioyment Exchnnge sponsored the€r name for wntervi.ew

for the parpose of thelr engagement, &Ll these

piicants had to quaiify themseives after passing

thmugy a strict interview of My st cal fitness @nd other

test to estrbiigh thelr abiiity to perfom the Lach.dental

Wworks reqiirecd for iog.stic spport to & fferent

estebii shment,

. u. ..
s oo fa

That with regard to the statement nace L0

paragraph 3(v) the gpiscmats beg to state that it ig

apparent on the frnce of the reomrd that the casual

empioyees empioyec La 2 Mouatain Divi s.0n Orchance Depot

are perfoming pemaert aatare os Jobe It ig nelther

seastna. A0r Lntemittent in nature,

V) That the statement mace in paragraph 5 with regare

to the ocoatents of the orcer of sppointment are natters

Of rewmrcd to the effect that the payment of wage to be

nace for the mnber of working days but in the instmnt

applicants were Ceprived of thelr e wages,

Cespite having worked more than the wages pric to  thenm,
Perio

1v1ce Of thelr work was recorced in the attenca

ance
Regh.ster. It Ls aisp mentioned in Paragrapn 4(viil) of the

Ai)l;:’.;:. cantse eccoee
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Eppiicrntse On this reoord it Ls evicent that mogst

£ this appifcants worked more than 240 Crys, 1998,
This strtement has 1ot been cdeniec by the Regponcent in
their written statement, so, it nay be presmecd that
they workec more than - year ooAtinuousiy ancd as siicn
ertitied to have a temporary status, In the Year 1999,
2000 anc 001 thelr attencdrice were not ALY reoorcecd .
However from the Attencrnce Register of 1998 it ig
evi.Cente that mimost ool AdPidcants have oompieted more
than 240 Qrys of work &n o Year., Accorcingiy the
cruterin Lot ¢ bwa for conferr g tempornry stobtss to a

o
civiiinn Ln @ Defenrce Mrce a chviiian arter compietion

of 240 r’rys o{ work L0 n Year Ls entit: _r to nove o
temwrary statas, As most of the empioyees hac faifiiied
the criterion to have a temporary status, 4t wns

“ncumbent on the part of the Regponcient to confer the

sane after completion of the gric periocd, Eat anfortuantely
the benefits of havin g temporary statis was not extencecd
to the mppiicmat. The aPpLi.coNts were Nopefii of getting

temporary statas on the bagis of thelr acttencdmnce recorced

%1 the year 1998 »nc ns sr1ca ofged 10 oompisiat thoagh

they were not Hald with thelr e wages 01 the basis of

~~.

actial Qays 9f workiag La the Year 1999, 2000 s 2005. .

V).CQM.....
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v) That with regard to the statement mace 4n
paragraph 7 of the written statemeat the #piicrints beg

to state thdt since their éate of engagement they nacd

been ocontimousiy working L3 they were .sengagec,

Vi) Thnt with regard to the statement mace ia
paragraph 8 of the written statement the sppLicents beg
to state thnt the work perfomec by then are of pemrnent
natare, They have been contiinm siy workiag fia 2 Mountain
Division Orcinance Unit. Thelr iong con tinance of
service Lacicrtes that thelr services were essential,

It 5'5, evicent Trom the fact that even afiter their

. sengagement the mthority cncemed seat o requist tion
to the Empioyment Excinage to SIONSOYX sNME pers/Ms win
ool be engaged La thelr piace. I responge wherens the
Assistant Director of Hmpioyment Exchznge, Digtrict
Empioyment Exdisnge vicde his letter dntec 3.7. 200L sought
fOr ciarification whether the piicants, reghstered
nrepLoyed youth, wouid nave MY prefereice Laciudiag

agé factor ete. who had worked a the Department for &
ooAsi.Cerabie periocd, 2 Mountaia Division Orcnance Unit
rencering aii kindss of ioghstic sipport tat the various
organisntion of Defence Service within a vast territory

£ Assm on @ Meghaisyae Consl cCering mge ioad of work,

the 2oty . ene.



the mthority macem with e POV 0F thelr

Higher mthority, declced to ‘ergage & cmber of casial
workers ns the regiar enj‘).‘::oyees 0F thekry estnbil shinent
cannot perf:om oLl required essenti s works of this
estr:bJ.iéﬁmeﬂ t. &Ll these factors cienriy estabiichee
the ooatention o the apiterats that they were engaged
i perinnial or pemment job of 2 Mountaia Divigion
Ordhance Unit were CepLoy ec/ recepioy ed to crnter
Mgirgercy operation in Upper Assm :a¢ amnacan: Pracesh

thelr work i0ad was Lncrensec for maiatenance of tmops

-

anc as 1Y Fpilcmts were engngec are not at all correct.

It &5 apparent on the face or the record that service of

these casuni empioyees were essentian. for aui Mirposes,

vi.) That the statemeat mace ia pParagraph 9 of the

written statement are totaily Lanoorrect aac the appiilcants
Ceniec the same., The avement that £rom APril 1999 to Aplx:f.'.'n.
205 the pppilcarts were caiied for work oniy whien |
necessity of thelr epioyment amse are totnily incorrect,
Ia fact when the Regponcent RMUOrity reaiised that & |
view nf the iong oontinuons service of the appii. cr'at an

the year 19984 a tempornry status was to be conferred upon
the gppilcants most of them hac perfomed thelr work more
than 240 ys 202 a year. IN orcer to sircamvent the

Provhskons of benrefi.ch i mie as nade for sasual empLOY ees

the......



the Rzﬁwr:?.ty oncered dechded to reoord 19 days oFf
‘attendinbce iLn a month though they had to work asii the
aaygc‘ur;z.ng that moath, It started from the year 1999
anc oontinued tiil 200i. However, the ADPLL cait @&LE not
ac oonic 20t Lodge sy aviegntions agaiist this nafaiy
practice as they were reason ably mpprerenced that their
lodghng of protest against this RE P8 o pmctiée WL A
Lavite a deprivation of naviag a temporary status, That
apart os Lt ls evicdent from the reoord that most of the
piicmts compieted 240 WOrking coys they wouic have
the tempwornry statas, Acoorcingiy they ceciced 2ot to
cRlse ay aanoyance of the responceits by wigi.ag any
bmtest for the sake of thelr iaterest,

Vi ) Ihat the statement mace in PRragraph 10 of the
written statement are totniiy misooncelbed ané mispiaced,
Confement of tanporary statas dpeg ant cependt on HZy

it offl date. It is coatercen that granting of temyorary
statnis to the castal iabourers was & Oone time affir mné
Lt was gppilconbie in respect of tinse casias empyioyees winn
were ia gervhce on the Gnte of notifi.cntion of the

schene to grant tenorary statess, Thais contention is
abgoiuntely inoorrect. A0y casual empioyee working in any
estabiismentof the Govt. of Indhax iacinding Defence

-

estrbiisment is entitied to have & temporary status on

' COP'!D.’L etion’ Ofcene '
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compi.etion 0f 240 @ys work 47 & particiiar yenr.
Necessnry notificationg were Lessued by the oconcerned
Department of the .Govt, for the Rirpwse of oonferring
temporary statis . ALl relevant raies framed in this
berdif stipiiastex that in the event of compietion of

240 cays of working ia & estzbiidgment Ln 5 particiar
year, the persdon Ricemed Ls entitied o aave @
tempornry statis, This benefit o conferriag temporary
status cannot be restricted to 5 particaiar gronp of
persons who had compieted 240 requirefl drys of work on mn
&ugpiclong year., Thig contention in support of ant
oonferring temporary statis to the ooLLcants as they
were a0t in service on i0th September 1993 is absointeiy
basec on no reason,

Y That cwsen avement of Daragraph i of the
written stntenent}w“.‘-_.‘;. 10t cure the iilegal action of the
respondents Ln not graatiag the tempornry status to the
appiicnts, © & Baty was caste on the commanaing officer,
2 Mountain Division, Drensnce Unit, care of 99 2P0 to g
confer temorary status on the gppiicmts who compl.eted
240 @ays work in & year, Ha@ it been oonferred to thenm,
the appiicants wonld ot have been Chsengngeds Stmctured
avement of having regiinr tmops for adcltional work of

the 2 Mountain Divisina has no reievaice Ln denying the

tGﬂpOJ’.‘n!:y..n...
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temporary statas to the appiiconts, It g an estab-
iiged principies of iaw that Lf a0 enpioyee who worked
for a period of 240 days %0 a years caiant be retrenchecd
without oompiliance of e pEocedire estabiishec by inwe
Minimam requirenent of sach retrencment is to afford

nne month' s noti ce ar to pay required oompensation,
Non-compiiance of sy of sach requirement wonid rencer
the action of retrencwnment as wid, This miniram
reqiisite was also 10t compiied with, Ordnance Unit

is carried out by & prmcess 0Ff systematic activities as
being carried out in m Inastriai Estmb.‘-.isl'lmént.

S this estsbilsment ghonic be odnstmecd as an Incdistrs at
Estabilsment for the parpose of pmtecting & worker

as oontalned La section 25 F of the Intastrial Dhspute
&ct,1947. 8o, Lt is obvioug, that the action 0f the
commandng Officer 2 Mozmim‘.n Divislon Ordamnce Unit

cannot be justified in zay manner whatsoever,

» That with regard to the statement made in parmgraphs
12, 13 of the written statement, the appiiconts beg.‘]v to
state that in orcder to deprive them the athori ty
micemed Chsergaged the appiifents from thelr service
bthem;i. se they shoulcd Nave been mnferred with the
tempornry statis, Immediately after thelr chsengagement
the & Comizncing Offlcer, 2 Mountain Dive g.on, Orcnance

Unit piaced & requisition to the Ewpioyment Exchsnge

MOt eeeoess



mthority for the purpose of ergagement of rabxrarers
v perfom the jobes perfomed by the appilomtes, When
the Assistont Director of Empioyment Excimnge enguired

about the £ate of the gppiicant, the ooncermed &Aithority

€L not pmceed with farther e1gngement by new recmitee,

EiS these actions trangpire the obiid die motive of the
mathority ooncemecds It can easiiy be inferred that
in oxcer to get ri¢ of the obitgntion of oonferrédg

temporaxy status, the appisicants were i sengagete

x.) That with regard to the strtement mace in
paragraphe 15, 17 of the written gtntement, the

.&pp.‘o.i ca’nt.s beg to state that the FPoi.cints are entitied
to have a tempornry statis ané the oontention of the

Responcent mthority are not at aii correct,

xud) That the statements mace in Paragrapi 18 to the
effiect thnt the some of the gpiicants have got pemmnent

job are not at all oorrect m¢ the sppiicrnts Cenied

the game,

VERI FI CZTION .

I, Sz Rakul Maut, eon of Sr Puliin Mant, aged about
25 yenrs resicent of viiiage Dongercwuk, P.0, - Bishriie,

P.S, Galma , District Dibmigam, &Agsam, M hereby

LAY Creveoes
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Ceciare and verify that_ the statements mace in

paragrspns / ,i0,/w ,V are true to my knowiedge
and that are made in paragraphs v, Vi, vu, v, ALK are

trae to ry infomation 816G rests are humbie salmigsion

before thi.s Hon'bie Triban P

I being an author sed person verify this

L

sl Mast

Verification on thig Gty of December, 2003
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